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Order of the Single' Member Bench delivered by
Hon'ble Shri T.chandrasekhara Reddy, Member (Judl.)

This is an. apnlicatlon filed undEr Section 19
of the Admlnlstrative Trlbunals Act to deciare that the
applicant is entitled to get the daily allowance for the
period of trainlng undergone as Junior Accounts Offlcer

which commenced from 16,5,1990 to 17.7.1990 outside the.

headquarters, ' ' |

The facts giving rise to this OA in brief are
as follows:

2. The opplicant had ?een sent fbr%trainihg on
promotion &s Junior Accounts:Officer from Visakhapatnam to
various departmental units situated in Viziahagéram and
Hyderabad from{iﬁ{§.1990 to 17.7.1990 as per the orders of
ﬁhe lst‘re5pondent.. Admittedly, ¢h at‘tFe placedwhere the
applicant had to undergo theitraining, thg Government had

I o
not provided lodging and boarding facilities to the applicant

free of'COSt. For all purposes, the applicant himself should

be deemed to have been on "official duty" while undergoing

the said training, As the applloant had been sent for
training as per the ordgrs o? the lst reSpopdent and as the
applicant shoul@ be deemed to be on "official duty" while
undergoing the said traininé; it will be juét and proper

to givé a direction to the feSpondents_tg'pay the daily

allowancento the applicant for the period of training in

accordance with the rules,

3. Today we have Heard Mr, Krishna Devan, Advocate
! | -
for the gpplicant and Mr, N,V .Ramang, Standing Counsel for the

respondents, '
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REPTE

To
1. The Sr.Superintendent of post Office, o
visakhapatnam, : ‘

2. The Director 6£'Accounts (Postal)

Abids, Hyderabad.

3. The Postmaster General, visakhapatnam Region,
visakhapatnam, )

4. The Chief POostmaster General,
Andhra circle, Hyderabad,

5, The Director General of pPOsts, New Deél hi,

6. One copy to Mr,Krishna Devan, Advocate, CAT.Hyd.
7. One copy to Mr.N.v.Ramana, Addl.QGSC,CAT.Hyd,

8. One spare copy. .
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4. Mr; N.V.Ramana, Standing Counsel for the respondents
contended_vehemently that as per the lepter datgd 17.8.1987

of the Ditector General of Posts, New Delhg, that the applicant
is not entitled to the daily allowance during tﬁe period of
training. Mr, N.V Ramana malntalned that the applicant has
approached this Trlbunal wmthout ‘exhausting the .departmental
remedies, As this OA is a covered matter &e are of the opinion
that this OA can be disposed df.eveh though the applicant had
not complied with the provigions of Sectio& 20 6f the

%

Administrative Tribunals aAct,

i

5. But when a person is deputed for trainiﬁg by the
Government tb a Station otherthan the statapn the applicént is
working, we are unable to understand how tﬁé.saad person could
be deptived of the benefit of the daily aIIEWance etc.l So, in
view of this position, we are{é@ﬁigggég}ed to give any credence
to the said letter dated 17.8,1987 of the Dﬁrector General of

Posts, New Delhi,

6. | Heﬁce we direct the respondents tol reimburse the
applicant the daily allowance for which té;§-££é entitled in
accordance with rules forthe period of traiﬁing. If any
recoveries héd already been made towards daily allowance

that is made to the applicant)ﬁhe same shali be refunded

to the'applicant, We further‘direct the respondents hot to
make any further recovery towards the said dally allowance}vw\

tFie perdrbdg ¢ anmy udie. A rrd et
"This order shall be implemented within 3 months from the

h

date of communication of the same. with th¢ above said
directions OA is allowed, leaving the parties to bear their
own costs, Furnish a copy of this order tojthe Advocate for

the applicant by tomorrow, .
PP J (ﬁo_ l.f\a..iuL\LL—*-——-

(T, LHANDR%SEKHAFA REDDY )
Member (Judl., )

Dated ; 28th Ocitober, 1992

(Dictated in Open Court)
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